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SHRI RAM AVTAR SHARMA : 
Since there is sufficient documentary and 
other evidence to show that the ownership 
of Kachchativu was in the hands of our 
country and also to prove that the island 
was all along in our hands, how did the 
Government accept the position that it is 
a disputed territory, instead of insisting 
that it is our property? If the Govern-
ment has not got sufficient records, I have 
sufficient records in my hands. Last 
year also I said I could place them on the 
Table. A copy of the records was sent 
to the Prime Minister also. How and 
why did the Government accept that it is 
a disputed territory? 

SHRI DlNESH SINGH : All this 
matter, as you are aware, Sir, has already 
been discussed in the house. It is no 
something that we have accepted. It is 
something on which the Governments of 
India and Ceylon have been talking even 
before Independence. 
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"that the Kachhativu Island issue has 
been settled between Ceylon and India." 
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May I know whether this matter has 
been settled or it is still pending? 
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SHRI K. LAKKAPPA: Mr. Deputy-
Speaker, Sir, May I put a straight and 
categorical question to the Prime Minister 
of India? So far as Kachhativu is con-
cerned even foreigners are making state-
ments. Very recently even the Pakistan 
Law Minister when he crossed Kachhativu 
made a statement that Kachhativu belongs 
to Ceylon. May I know whether the 
Government of India are aware that 
foreign agencies are working to see that 
Ceylon gets the priority and right over 
Kachhativu Island? May I know what 
is the reaction of the Government of India 
to this? When the Pakistan Law 
Minister made a statement in Ceylon with 
respect to their right over Kachhativu 
Island may I know whether this Govern-
ment has protested so far as that aspect 
is concerned? I would like to know what 
is the intention of the Government of 
India, whether they would state categori-
cally that this Island belongs to India so 
far as the negotiations are concerned? 

SHRI DINESH SINGH: So far as the 
statement made by the hon. Minister of 
Pakistan is concerned I can only say that 
it was none of his business to make any 
statement on something that we were 
discussing with Ceylon. So far as this 
question is concerned we have discussed it 
recently. It is our feeling and it has been 
our feeling even before Independence-as 
I explained that this malter has been 
under discussion-that this belongs to 
India. The hon. Member talked about 
the future. When we are discussing the 
malter with that Government it will be 
difficult to prejudge the issue. 

Mr. DEPUTY-SPEAKER: The Ques-
tion Hour is over. 

WRITTEN ANSWERS TO QUESTIONS 

Tanpur Atomic Power Plant 

·3S. SHRI MADHU LIMA YE: Will the 
PRIME MINISTER be pleased to state: 

(a) Whether she has received a note 
with a covering leiter from a Member of 
Parliament reprding certain defects in the 
construction of the Tarapur Atomic 
EneraY Plant; 
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(b) if 50, what arc the main points in 
the note; 

(c) Whether the immediate or long-term 
safety is endangered by these defects in 
construction; 

(d) if so, the action taken by Govern-
ment to ensure that the construction firms 
carry out safety measures as required by 
the agreement as expeditiously as possible; 
and 

(e) When the plant is likely to be 
commissioned? 

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY AND MINI-
STER OF PLANNING (SHRIMATI 
INDIRA GANDHI): (a) Yes, Sir. 

(b) The note draws attention to certain 
defects noticed in some components of the 
Tarapur Atomic Power Station. It sug-
gests that adequate warranties be obtained 
to safeguard the Government of India's 
interest during the operation of the Plant 
and the adoption of measures for ensur-
ing safety. 

(e) and (d). Necessary repairs have been 
carried out at the cost of the supplier in 
conformity with the best technical advice 
available to the Atomic Energy Commis-
sion. The standards adopted for the rep. 
airs were no less stringent than those adop-
ted elsewhere under similar circumstances. 
The reactor is commissioned only 
on its complying with the required safety 
criteria. 

(e) The first reactor of the Power Sta-
tion achieved "criticality" on February I, 
1969. Full commercial operation of the 
Station at 380 M.We is expected to be 
achieved by July this year. 

DetentIon of tbe "Indian Expren" CbIef 
EdItor by the CbiDele In Nepal. 

·36. SHRI HARDAYAL DEVGUN: 
SHRlMATl lLA PAL CHOUD-

HRUI: 

SURI HEM BARUA: 
SHRIA. SREEDHARAN: 
SHRI R. V. NAIK: 
SURI MAHENDRA MAJHI: 
SURI S. M. BANERJEE: 
DR. SUSHILA NAY AR: 
SHRI J. B. SINGH: 
SHRI SHARDA NAND: 
SHRI SHRI GOPAL SABOO: 
SHRI P. VlSWAMBHARAN: 
SHRI SURENDRANATH DWI-

VEDY: 
SHRI D. C. SHARMA: 
KUMARI KAMLA KUMARI: 
SHRI RANJIT SINGH: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(8) Whether it is 8 fact that the Edi-
tor-in-chief of the "Indian Express" was 
detained and insulted by the Chinese 
Nationals in Nepal during his visit to 
that country in January, 1969; and 

(b) if so, the steps taken by Govern-
ment in regard thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): 
(a) Accordina to our information the 
Editor-in-Chief was held up and harassed 
on the Kathmandu-Kodari Road by some 
Chinese technicians movins in Nepal. 

(b) The matter wu promptly taken up 
with the Nepalese authorities who took 
necessary action in the matter. 

Nap Truce Period 

·37. SHRI N. R. LASKAR: 
SHRI R. BARUA: 
SHRI P. C. ADICHAN: 
SHRI S. K. TAPURIAH: 
SHRI S. S. KOTHARI: 
SHRI BENI SHANKAR 

SHARMA: 

Will the Minister of EXTERNAL 
AFFAIRS be plcued to atate: 

<a> Whether it i. a fact that Nap 
tuce period has beeu further extended and 




